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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.197 of 2001. 

Date of Order : This the 1st Day of March, 2002. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

Smt. Jyotsna Das (Dehnath) 

W/o Sri Subha Das 
Resident of Indranagar, Agartala 
P.S:-East Agartala, Dist:-West Tripura 
Occuptational Attenent (Weaving) 
At presentattached to the 
"Weaver's Service Centre", Indranagar 

Agartala. 	 . . . Applicant. 

By Advocate Ms.Sankari Das. 

- Versus - 

Union of India 
Represented by the "Development Commissioner" 
for Handloom, Ministry of Textile 
Govt. of India, (Udyog Bhawan) 
New Delhi-110011. 

Director 
Weavers Service Centre 
Pub-Sarania Road, Guwahati-781 0 03, Assam. 

Zonal Director 
Weaver's Service Centre 
Pub-Sarania Road, Guwahati-781003, Assam. 

Deputy Director 
Weaver's Service Centre 
Agartala-799006. 

Asstt. Director for Handloom 
Weaver's Service Centre 
Gorkhabasti, Agartala-799006. 

Off icer-In-Charge 
Weaver's Service Centre 
Indranagar, Agartala. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

. . . Respondents. 
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ORDER 

CHOWDHURY j. (V. C.) : 

The grant of conveyance/transport allowance 

to physically handicapped employees in terms Government 

policy is the subject matter of controversy raised in 

this application. 

1. 	The question of granting assistance to 

disabled persons, namely, blind employees and 

orthopaedically handicapped employees who generally 

require assistance for joining the place of work was 

taken note by the appropriate authority and a policy 

guideline was issued. In terms of the policy the Office 

Memorandum No.19029/1/78-E.IV (B) dated 31.8.78 was 

also 
issued. In terms of the O.M. allowance isLadmissible to 

an orthopaedically handicapped employee if he or she has 

a minimum of 40% permanent partial disability of either 

upper or lower limbs or 50% permanent partial disability 

of both upper and lower limbs together. For the purpose 

of estimation of disability, the standards prescribed in 

the Manual for Orthopaedic Surgeon in evaluating 

permanent physical impairment was brought out. 

Conveyance 	allowance 	is 	admissible 	to 	the 

Orthopaedically 	handicapped 	employees 	on 	the 

recommendation of theHead of Orthopaedics Department of 

a Government Civil Hospital. By the said memo all Heads 

of the Departments are authorised to sanction conveyance 

allowance in terms of the order. The concerned Govt. 

servants would apply for the grant of conveyance 

Contd..3 
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allowance. 

2. 	The applicant was appointed as Occupational 

Attendant at Weaver's Service Centre, Agartala under the 

Ministry of Textile. The post of Occupational Attendant 

(weaving) is a Group - D post in the pay scale of 

Rs. 210-4-226-EB-4-EB-5-290/- which was subsequently 

revised. She was appointed in a substantive capacity in 

the post. w.e.f. 1.4.88 vid.e order dated 5.5.93. The 

applicant was appointed from the beginning against the 

physically handicapped quota. The applicant prayed for 

before the authority for awarding her the conveyance 

allowance admissible under the rule. She made 

representation in writing on 25.6.92 to the respondent 

No.4 claiming her conveyance allowance. The respondent 

No.4 asked the applicant to furnish the following 

information/document vide communication dated 18.8.92 : 

"1. Original copy of the certificate 
issued by the Special Board with their 
specific recommendation for grant of 
conveyance allowance to her as per 
Ministry of Finance (Deptt. of RXP) 
order No.19029(1)/78E.Iv(B) dated 
31.8.78 and 3.12.79." 

In terms of the said communication, the applicant on 

11.5.93 submitted the original physical handicapped 

certificate dated 7.1.93 duly certified by the Special 

Medical Board constituted for the purpose. The said 

certificate Sl.No.16/93 mentioned that the applicant was 

physically 40% handicapped. The Deputy Director, 

Weaver's Service Centre vide his communication dated 

Contd. .4 
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8/11.6.93 forwarded the materials to the Deputy 

Development Commissioner for Handlooms, office of the 

Development Commissioner for Handlooms, Ministry of 

	

necessary 	 initiative 
Textiles, 1' 1ew Delhi for/action. Despite the said/the applicant was 

not provided with the allowance. Failing to get appropriate remedy. 

from the respondents the applicant moved this 

Tribunal for conferring her the benefits under the law. 

When the matter was pending before this Tribunal the 

respondents vide order dated 30.8.2001 granted 

conveyance/transport allowance to the applicant 

w.e.f.22.8.94. Mr..Deb Roy, learned Sr.C.G.c.C. for 

the respondens submitted that the payment of arrears 

accrued on grant of relief retrospectively 

w.e.f.22.8.94, airounting to Rs.9399/-, as admissible 

under under the rules, was made to her on 10.9.2fl01. 

in 
Mr.Deh RoyLthe  context submitted that the application has 

become infructuous and is accoringly liable to he 

dismissed. 

3. 	 Miss Sankari Das, learned counsel for the 

applicant, on the otherhand, submitted that the 

respondents fell into obvious error in giving her the 

allowance in qi iestion on and from 22.8.94. Ms.Das 

submitted that the applicant was working in the 

Department from 30.7.82 and she was substantively 

appointed in the post on and from 1.4.98. The applicant 

was engaged against the quota earmarked for physically 

handicapped and she did not become physically 

Contd.. 5 
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handicapped on and from 22.8.94. Special Medical Board 

itself certified her to be physically handicapped on 

7.1.93. 	Therefore, 	she 	is 	entitled 	for 	
the 

conveyance/transport allowance on and from her date of 

joining duty in terms of the Government policy. Mr.P 

R7, learned Sr.C.G.S.C., on the other hand, suiriItted that the 

allowance as per the terms can be granted only after the 

if 

recommendation of the Head of Orthopaedics Department and not prior 

to that. 

4. 	The transport allowance is a measure provided 

to those, who are physically handicapped. The applicant is 

a physically handicapped person, therefore, as per the 

policy the respondents ought to have been considered her 

case for giving the benefit on and from joining in her 

H duty in 1982, submitted by Ms. Das. Since the issue is not 

directly raised I am not making any further comment on it, 

at this stage. Instead I direct the applicant to make a 

fresh representation before the authority claiming the 

benefit of allowance with retrospective effect within six 

weeks from the date of receipt of the order. If such 
I f  

representation is made, the respondents shall consider the 

same and pass a reasoned order as per law as early as 

possible preferably within a period of three months 

thereafter. 

The application accordingly stands disposed of. 

There shall, however, he no order as to costs. 

D.N.CHOWDHURY 
VICE CHTRMM 

b 	 ' 	 ' 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUAHATIBENCH 

Srit. Jyotsna Das ( Debnath) 
Wo Sri Subhas Das. 
R$sident of Indranagar, Agartala, 	 d /7/2'frJ1 
P. S - East Agartala, Dist - West Tripura 	 I 

octupationaI Attendent ( Weaving) 
At present attached to the" Weaver's Service Centre", Indranagar 
Artala 

.............Applicant 

Vs 

iJ 	Unionof India 
Represented by the" Development Commissioner" for Handloom, 
Ministry of Textile, Govt. of lndia,(Udyog Bhavan), New Delhi 110011. 

Director 
Weavers service Centre 
Pub - Sarani Road, Guwahati, 781003, Assam. 

Zonal Director 
Weavers service Centre 

1 	Pub - Sarani Road, Guwahati, 781003, Assam. 

Deputy Director, 
Weaver's Service Centre, 
hminape Agartala, 799006 

Asst. Director for Handloom, 
Weaver's Service Centre, 
Gorkhabasti, Agartala, 799006 

Officer - In - charge 
Weaver's Service Centre, 
Indranagar, Agartala. 

..............Respondents. 

DETAILS OF APPLICATION 

Jurisdiction of the Tribunal 

The applicant is serving as Occupational Attendent (O.A) at Weaver's 
Srvice Centre, Indranagar, Agartala under the Ministry of Textiles & as such Hon'ble 
Tr1ibunal has jurisdiction to entertain the case. 

Limitation 

The applicant declares that a prayer for condonation of delay is annexed 

VA 

- 
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I 

	 Facts of the Case 	
\ 	

\ 

The applicant most humbly and respectfully begs to SHWETH as under 

I A44,.,,4-r4 I %A,ti 	 rrri ir 	U 
I. I tie applicamwas dUII ILU LJLA..UIJdLIUI II PLJ4Q L4-V 	19JIc I JL1pJ 

'D' post in a temporary capacity on Rs.2TOiiilowances in the pay scale 
of Rs. 21 0-4-226-EB-4-250-EB-5-290/- w.e.f 30-7-1982 (F.N). Vide 
an order of appointment WSC (AGT-2(3)/1447-51 dt.l2th Aug. 1982 
underthe Ministry of Commerce & Textiles and was posted at 
Weaver's Service Centre, Indranagar, Agartala. 

Copy of the appointment order is annexure hereto and marked as 
Annexure Al. 

That the applicant was appointed in a substantive capacity in the post 
J. 1-4-1998 Vide an order No. WSC I GAU / ADM /1(27) / Part 111/92-93 / 1370 

5-5-93 issued by respondent No.2. 

The Copy of the said order is annexure hereto & marked as 

nnexure A2. 

That the applicant is an Orthopaedically handicapped lady and against V, 
tte quota of handicapped person she was appointed in the post. So, as per rule she 
isentit1ed to conveyance allowances and she said conveyance allowances are to be 
paid to her from her date of appointment in the department i.e from 30-7-82. 

That for granting conveyance allowances she made number of 
pondences with the authorities in addition to her personal contacts and 

ted different officers of the department but unfortunately no fruitful result was 

That in course of her such written representations she made 
presentation dt. 25-6-92 to the respondent no.4 wherein she claimed her due 
owances and also it was brought to the notice of the authorities that being a class 
handicapped employee she was facing tremendous hardship for not having her 
ie allowances for such a long period. 

The copy of the representation dt. 25-6-92 is annexed herewith and 
arked as Annexure A3. 

That in response the respondent no.4 informed the applicant 
de memorandum No. WSC / AGT / P-26 /92/1665 dt. 18-8-92 to furnish the 
cessary information / documents to this office for further necessary action. 

The copy of the memorandum No. WSE IAGT I P-26 192/1665 dt. 

-8-92 is annexed herewith and marked as Annexure A4. 



Mcordingly the applicant the submitted her originai Physical Handicapped 

certificated issued by the" Special Medical Board". 	 \ " 
I'! 	 "I i The copy of the letter dt. 11-5-93 through which she submitted her original U 

P1,ysical Handicapped certificate & the Physical Handicapped Certificate itself are 
arnexed herewith and marked as Annexure A5 & A6 respectively. 

Or 

That the respondent No. 4 informed the respondent No.1 Vide latter 
N.WSC I AGT / P-26 /93 /2111 dt.8/1 1-6-93 that as per his (res-1) instruction the 
r4uired information and documents are furnished and also requested to return 
th original certificate of Physically Handicapped to this office after work done. 

The copy of the said latter is annexed herewith and marked as 

nexure A5 

That near about one year passed by, but no action was taken by the 
:hority even the original certificate of Physically Handicapped was not return to 
-. Then she wrote a letter dt. 13-5-94 to respondent No. 6 seeking the return of her 
inal Physically Handicapped certificate. 

The copy of the aforesaid letter dt. 13-5-94 is annexed here with 
d a marked as Annexure A8. 

That after receiving the aforesaid letter (A9) the applicant got surprised 
because one many occasions like, at the time of interview, appointment, joining etc. 
ste submitted the certificate of her Physically Handicapped. Again the original 
crtificate issued by" Special Medical Board" was collected from the applicant 
and was forwarded to the respondent No. 1 , New Delhi Vide letter No. 
V\SC I AGT / P-26 /93/211 dt. 8/11-6-93 yet she made future representation to 
rspondent no. 4 informing all these grievances and also for granting conveyance all 
oiances for which she is entitled to. 

The Copy of the said representation os annexed herewith & marked as 
Annexure AlO. 

11  
That the respondent no. 4 Vide memorandum No. WSC I AGT / 

P126/94 /1 340dt. 27/29-7-94 communicated that 
"The Medical certificate issued by the Special Medical Board received 

with your letter referred to above has been specifically issued for the purpose of 
registration of the applicant in special Employment Exchange - for Physically 
Handicapped. The conveyance allowance can be sanctioned only on the 
recommendations of the head of Orthopaedic Department of a 
Government Civil Hospital. It is the responsibility of the Head of the 
Department concern to refer the cases of the concern employees to 
the appropriate Medical authorities for obtaining their recommendation 
for the grant of the conveyance allowances. You may, therefore, refer the 
case to the appropriate medical authority. The case may be sent to Head 
Office for consideration on receipt of the prescribed Medical Certificate" 

The Copy of the said memorandum No. WSC I AGT I P-26 /94/1340 

dl 27/29-7-94 is annexed herewith with & marked as Annexure All. 



11 That accordingly respondent No 4 directed the applicant Vide 
nemorandum No. WSC /AGT/ P-26/94 /1419 dt. 11/1 2-8-94 to attend the room no 
ici atG.B. Hospital, Agartala with Prescribed form and Passport size photo& 
gçaph showing the disability portion on any Saturday for issuance of certificate 
re1garding disability percentage towards sanctioning of conveyance allowances for 
Pfhysically Handicapped employee. 

Accordingly the applicant attended G. B. Hospital for this purpose and in 
rponses to the same the applicant was supply with orthopaedically and Handicapped 
cqrtificate showing 40% disability. 

On receipt of the aforesaid certificate the applicant submitted the said 
certificate to the respondent No.6 on 22-8-94 with a prayer for something allowances 
asper rule we.f. The date of joining in the deptt. But unfortunately nothing is had yet. 

The Copy of the said memorandum is annexed herewith with & marked 
Annexure Al2. 

12. That for a long period the authority was silent. Then in 1998 the applicant 
srved a demand notice to the respondents more over she shought the original copy 
of Physically Handicapped certificate back. In responce to her application 
dt20-7-98 respondent No.5 informed Vide memorendum No. WSC / AGT / P-26 /94 
I 1092 that the certificate in question was forwarded to the office of the respondent 
Nc. 1 . Perhaps, it is gathering dust. 

The copy of the demand notice & the aforesaid memorandum is 
annexed herewith & marked as annexure Al 3 & Al 4 respectively. 

D.Grounds for relief with legal provision: 

From the facts narrated herein above, it is obvious that gross injustice has been 
ddie to the applicant for no fault of herself regarding non-sanction of conveyance 
allpwances whereas she is legally entitled to as per Ministry of Finance 
(Dptt. Of RXP) order No. 19029(1 )/78 E. 12(B) dt. 31-8-78 and 3-12-19............ 

E. Details of the remedies exhausted: 

The applicant declares that he has availed of all the remedies available to 
she submitted several representations regarding her all grievances from time to 
other than persistent oral submissions to the authority concerned. 

Matters note previously failed or pending with any other code: 

The applicant further declares that she had no previously file any application, 
petition or suit regarding the matter in respect of which this application has been 
le, before any court or any other authority or any other Bench of the Tribunal nor 
such application / writ petition or suit is pending before any of them. 

G. Relief sought: 
In view of the facts mentioned above the applicant prays for the following 

I'tIs. 

I) 	Directing the respondent to grant the applicants conveyance allowances 
on an from the date the applicatant is entitled to. 

ii) 	Diecting the respondents to pay all arrears accrued in favour of the 
applicant and to release the same forthwith. 

H 
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iii) Directing the respondent to effectuate time bound payment of the 

conveyance allowances as also her arrears if any accrued failing which 

interest may be allowed @18% or the accrued amount till realisation 

AND 

To pass any such further or other orders as the Hon'ble Tribunal may deem fit 
and proper for the ends of justice. 

oa- 	cwwy  

H. List of enclosures: 

i)lI Annexures Al to Al 4. 

i il Bank draft No MOT I H 653929 000028000. 

iii) Vokalatnama. 

Self addressed envelop 01 (one). 

VERIFICATION 

Smt. Joytsna Das (Debnath) , WI o Sri, Subhash Das aged about 42 years working 
as Operational Attendent in the office of Weaver's Service Centre, lndranagar, Agartala do 

11 hereby verify that the contents of paras 1 to 12 are true to my personal knowledge and that 
I hav note suppressed any material fact. 

Signature of the applicant 

Ii 
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GOVT. OF 1NDT?. 
MINISTRY F C 'MElCE 

DtPTI CF ;EXfl .E 

WEVEflS' SF': C C:111iE, 
689, tETAJI SU[II S I, 	. 1st, FIao 
IORTH SIDE OF MMIJ 	UJ BZA8) 

AGART MA-299OOL 

D. W/AQ_2(3)//j ,/  

1POINTt'JINT  01R 

3mti Jyotsna Debnath is appo.ireed as OccUpatjoi 
grou-'n' post in a temporary .pacty 

OnRS.21Q/iug allowances in the páy'thoa.e of 

with effect from 30.7.82(r.N) arid Posted at 
weavers' Service C'@ntre,Agartaia until further'orers. 

She will be on probation for a period of two years and drawal of'pay beyond the stage o1.250/ will be subject to 
passing the prescribed Trade Test. 

C 	.Bhr 	) 

/
- 	

' Deputy Director, . 

Mcct 
 Jyotsria Debnath

Oupation Attenanteavth) 
Weavers' Service Centre, 
Agariala. 

Copy. to : 1). The ZZPIOyment Officer,jstrict SmPloyment 
with reference to his letter No. O/C,N. PF3/114/8j1163 dated 15.2,82 for kjid iflforrn1tj0, 

2 

 

)oThe*Director(co-ordination) ,Weavers 
  Service Centre, iS -Mama Paran nand Marg, Bomhay400Q04. Thj ii with ference to his aprova1 cornrmuj-cateci vide letter 	EoWE178/52l75 dated 14.7.82, 

The Acco(-Ints Officer, Pay & Accounts Ofice (Textiles) • Calcutta, 	
, Personal file of Sinti Denath, / 

B./l3har ) /— 	
Deput Director, 



16.. Sri S. Ds 

l7' Smt. Nemzol<im 

18. Sri M. Rajak 

19 Km. C. 	Roni 

20. Smt. J. Dcvi 

21 • Smt. R. Begum 

22. Sri A.kMahapatra 

23, Sri BC.Saha 

24. Sri S.P.B±dyanta 

1 -4-88 

1-4-Bc 

1 -4-8 8 

1 -4-88 

1 -4-80 

1 -4-88 

WSC, Gwah otl 

WSC., Guwah ati 

WSC,Guwahati 

WSC ,Bhiibaneswar 

WSC ,Calcutta 

WSC ,Calcutta 

'1 

' 

-I 

iVNMN'r Wr Zt.1 
MINISTRY OF TFTILE 

WEAVERSt 	5I.Fflhj 	CU'IRV 

PUB-SN4NIA ROAD 
GUWA.Li All -3 

No rJ5C/( 41i/AflM/l 27) 1Pnr t. -  I t/92 -  i/ /3'4 (?) 
ORDER 

Doted: 	q,  %I ~ -3 

The following Officials working in the Weaverst Servic 	tnras/ Indian Institute of Hendlooni Technology under the Eastern Zone in thbOrganis&€jon of 
the 'Development Commissioner for 	Hondloonis are appointed in a substantive 
capacity in the post and w.a.frorn the date shown against each 	i- 
51. N 	a 	n 	a 	: 

: 	
Post 'held Post. in Date of Office. 	Rmarka 

No. at which .substan- where 
present appoint- tiva app- working 

ud auba.. oinnent 
tafltivE3ly 

1.2.- - 3. 4. 50. 6.  

1 	• Sri 	Ph.G.G.5harrna Wvg.Asstt. Warper 1-4-88 WSC,Guwahati 
2. Sri 	H.P.M.odi. '; Warper 1-4-88 WSC,Guwehati 
3. Sri K.C.Bidyanta -o- Warper 1-4-00 WSC,Calcutta 
4', Sri M.Chtinihara -do.- .' 	Warr ' 1-4-.88 WSC,Bhgalpur 	SC 
5 Sri 	13. 	Tdn'€i -do-. Wafper 	° 1-408 WSC,Agartela 	-- 

 Kum'. 	Nirgkhenngei Warper ' 	 a60 	 " 1-4-138 WSC,ImpheJ. 	ST 

 
Smt. Usha Bose Warper Warper 1-4-88 WSC',Ca1cutta 	-- 

 Sri 	S.N.Roy Warper Wa:por 1-4-08 WSC,Bhàgalpur 	-- 

gSnnAK.Dhaneswari Dcvi 	Sizer Sizer 1-4.fl8 .'tSC,Imphal 	' 

 Sri B3.Monda1 Sizer Sizer 1-488 W5cCalcutta 	-- 

 Sri 'B.Tanti: 'Sizer Sizer 	. i-4.-,68 'WSC,Bhagalpur 	-- 

12 Sri - M4M.Dutta Sizer 	. Sizer 	. 1'-488 WSC,Bhubaneswar 	-- 

13. Sri' LK.Pramanik •.Wvg.Asstt. Sizer 	.. 1-488 WSC,Ehuba.neswar 	SC 
(Ad-hoc) 

Sri N. Dobnath 	- Sizer 	Sizer 	1-4-80 	t'JSö,Agartala 

Sint. Robe Pramanik 	Warper 	Occupational 1-4-88 	WSC,Calcutta 

	

(Ar1-hoc\ 	+.ndn1(W  
• .'- 	 ..--, 

O.A.(Wvg) 	- do - 	 • 1-4G8 	W'SC,Bhubaneswar 

O.A.(Wvg) 	- do - 	 1-4-88 ' WSC,Imphal. 

Warper 	- d - 	 • 1-.4-88 .WSC.Aoartala 
(Ad-hoc) 

'-do- 	: 	dO 

Sizir(Adhoc ) - do - 

O.A.(Wvg) 	- do - 

-do- 	- do  - 

-, do - 	 do - 

- 

 

	

do -. 	 do 

• 	 . 	 .' 	
• 	 ; • 	 •. 	

: 	
Contd.'2 

• 	 . 	 . 	 p. 

Sc 

ST 

Sc 

ST 
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I , I 	 .. 	 .. 

S . 	 '•' 	 . 	•: 

j 
'--- 25. 

Sri Y.P.Sah 	OA.(Wvg) 	Or'cjt:oia3. 1.488 	WSCgt1 ,'- 
A±o. j t .Wv) 

do - 1-4-88 	WSCBhaga 1 	r 	-- 
 Sri 5.NYad 	 do - 	- 1-488 	WSC,DhagaL 	r' 	-- 

 Sri 5.K.flutta 	- do - 	- 14-88 	W5t,Calcua 	-- 
- do - 	- do - 1-4-88 	' 	W5CAgart 

313. Sri 	Behera 	O.A.(Dyg,) 	Occup atiorral 1•4-88 	WSbBhüba 	war. 50 
tirtnt(Dy) - 

31, Smt. C,B.Mallck 	- do 	di - 1r.488 	WSC,Bhuba 	war SC 
 Sri 	P..C.as: 	''dD..  14L8.. 	SC,uwah 
 Sri P.K.Mukherjee 	- do - - co 1-4-88 	WSC,Ca1cc 	-- 

- do - 	 - 14-68 	•'WSC,Bhaga 	r. 
 Md. R.Khan 	- do - - 	co 	

-.. 1-4-88 	WSC,Bh: 	r 	- 
 Sri RSP.Paswon 	do - - 	- 1-4-88 	WSC,Clcu - 	.1 	Sc 

 Sri A.N.Singh 	- do - 	- 	- -- 1-4-88 	WSC,Imphal 
 Sri Th.N.K..Sjngh 	- do - 

. 

" - 
. -- 1-4-68 	WSC,Imph&,' 

 Sri B.C.Sutradhar 	- do - 	- d1i - 1-4-88 	WSC, 	Guwah, 	i 	SC 

Rule 
Attention of re—employed pnsires is 

18. and Rule 19 of the Central 	Civil 
drath 	to the provis: 	ns of 

SerViee(ensjon) 	Rules 	.197 according to which they are required to 	xercisa an opton for coungthe pre—retjiemet service or Military 
service is quelifyih for pnior This option has to be 

issue 
exercised within 	a peid 	nf three riionths 	forn the '. 'e of of this Office drder. 	 S  

Tp 	
'C he 	Individuals . Y. M. SONKUSALE 

Copy to 	:— 
DIRECTOR 

- 
1 • The Officer—Inch arge

S 
 . 

Weavers' 	Service"-Centrrs/ 
India*. Iflst1tut 	'of Handloom Technology 
Guwahati/Imphal/Ag er tel a/Bhagalpur/ 

 flhubeneswar & Calcu - ta, 
2.'The 	Accounts Officer,P..A.'J(Tx,,CajcUtt8 

The Developm.nt Cotnmisnier for Handlooms 
New 'Delhi. 	 . 
Personal Files 	 . 
The 	Zona). 	iroctors 

.- 

' 
Weavers' 	Service 	Centres 
North Zone/South Zone & Wst Zone .   
Guerd File 

 

M. SONKUSALEy 
DIRECTOR 
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To 
9th€ Deputy Director, 
Ministry of Textiles, 
Weaver's $ervice Centre, 
Indranagar, 

Subt.... 	Grant of Conveyance iulowance to Smti. J.yts* 
Das, Occupation Attendant (Weavinq). 

Sir, 

I am an .orthcadicaily handicaped ers.n and 

as such a certificate was ls* obtained from the ieciai 

iedical Board wherein it was certified that my percentage 

of handicapedness was 40%. The said certificate was 

also submitted in the office in, the year 11 but 

unfertunately the allewance of 5% of my basic salary 

was rot paid to me.l was again asked t obtain a 

fresh certificate from the s:::ial Mdica). Board and 

the said certificate was a1ie 6btained and submitted 

in the of Cice in the month of May'6. But even then 
- 

the said al1owrice has not yet been sanctioned in my 

favour. For your kind reference I am submitting a 

hots-copy of the certificate whIch was .btained from 

th( special Mcdica:L 1rd in the rn.nth of nay'86. 

I am a Ciass..IV employee and nonsanctien of the 

conveyance a).lowance as granted by the Central Govt. 

has caused enerrneus financial difficulty. I may, 

therefore, 1nd)y he sanctioned the said conveyance 

all.wance with effect frr my joining in the Deptt. 

and thus arrange ts pay my arrear dues respecting 

to the said allowance and also tft. pay the said 

allowance always along with my monthly salary. 

An early actin in the matter is earnestly 

irayed Ler. 

with rçiards, 

Eflci As stateL 

Date: 25.6.2. 

Yours faithfully, 

_-9 _Q 
( .ytsna Das ) 
Qccupati.n Attendant 
weving) 

Weaver's Service Cene 
Indranaqar, Agartala. 



( ft 	 - 

i1•RYUt:  

AV 	flvI3 C7 

tA.. 

26/92/\h f' 	 ijt0lB/0E3/92. 

E ii C; 	N  

	

;Jith rEfOC.3nC- ec 	ve1Cflt CorrnissiOfler 

2cr Hnd1(Ofl. of[ic' 1ertt o._14O2l/1/85/CH/ 

Jt. 292 1  reg r::lirj infor rfltici!/  

iccUirCflt:3 Foi: ccv3yanc 	i 	• 3mt. J.Da, 9. A() 

i h. riby jnorn1 th L 	shc 	f urnih the fol 1oiing 

i.nfor;tiOfl/LC1J 	tC ;hi3 ofi 	for further neces5ary 

action. 

1.Oigina1 copy cf the certificate isue3 

by the 3peclai 	with thej.r specific 

rcccm.efld3tiO11 for qrant of conveyanc5 

a11o';anCe to hur c p: Ministry of Finance 

'(9ett. of :xP)  ordcr NOi9O29(1)/7.T(E) 

dated, 31.8.78 and 3.12.79. 

3.JCS, 
Ci. A (e:v tnq) 
Aca'JerS 3erviC3 OErrC, 

.K.K.3HA1'&flA) 
3i PTY DLCT 

(:3 o) 



Po, 
The Deputy Director, 
ieavers' Service Centre, 
Indranagar, Agarta1 

N 
., 

-V 

Sub:— Submit my orginal Physical.JIandicapped 
Certificated. 

Venerable Sir, 

At first my best respect to yu •Few days back I received a 
letter Ref .No.WSG/A/p26/92/i 665/on dated 18,8.92 of this Office. 

ficated Therefore herewith enclosed my original Certi- 

I hope that in view of my urgenc,y and difficulty 
your good self will be kind enough 

to do needful at the earliest Possible dated. 

Thanking you, I am 	0 

Yours faithfully, 

S,O.A.(Wiaving) 
WeaverstService Centre. 

Date:- 



-- 	 - I  

': 	 ' 	 •. 	 . 

: , 	 ;\V 	 . 	 , 	S1,11 0. 	I 
Date :- 7 , fci3. 

. 	•1 • AS c/EDICI'LLJY N1i'DICAPPED, 7 CEflTIFIC1'TE P. O T IS TO 

, 	 •'. 
' 	 O?T7I!ED 'hM THE 'SFCITL .M.EDICIL bO,PD" IN THE PRESCRI1D 

, nature Of patient 

rp}j is to cerLify that Sri'Smt. 
. 	 ' 7s -7,-> 	•'Th 	 I 	

[(:9,I7c 

1 . 	• 	- - 	 - - Sn/DaUqt 	of  

of 
-I RAI  

,
) 	 ( Jc 	SGuth/ 

flOLfl, Dit17CL 1 Otho)paOd±Ca.1 J-Y 

: 	

and entitled for rcoitrati-OnC 

	

'\I 	 ' 

witl .eial EmplOymflt E:chnoe or the 

physically Handicarpc as joh-sekers a1r 

he/sho fails in on of the 	ilowing 

categorieS.- 	 - 

1 isab1lity- 	
it) 

rc)r IOLTC) rt.LYI5, HcnsLmIA, ouPnRr, LEGII\, 

MT.LUTTIF1) rTc'runE, N7VE 	 LYSIS, upr'r EXTrMITY, 

LII' / 	I 11 1'1 L / SOrJE 	/ DEFORMITY, CONGENIT1L 

TCOU.E iKNE, HIP, HEMIPELVECTO, 

	

CHHOF / 	'11IT , 'FINGS, BELOW ELBOW, TBOVE 

E11PO, SHOULDE'S,. OE UI 	U1ILt,T:L RILPTErUJJ, 

LO'JEt EXTEMITY ' 

Ext.•nt f Disability :- 

(estimate in percentage 	, Prude Scale) 
(tint's Assesmont Expiner'S l\ssesmeflt) 

ECCOMICL flASIS MET OPtS 

I 	(PLOW : 25, 25-39, 4 	or kbOve total Disability). 

Use of appliance (. 	rolvant frori following list :- 

CJ'LGLIPi, CTCH, 7JCVE 	P.elow KPEE, PRESTHESIS, 

C1'E ONICATEtL, PIL,7'.TE7, L, flVE ELBOW, PELOI ELPOW, 

HU1ELV!CTO1Y, 5H.J.DER, DIS?iR.TICULAT ION. 

(1;) T'nv operation Dane or lnicated. 

(c) Fhntngrapb (it:tostec . (Te- . show if possible) the 
natire c disa'iliy aTC1 any appliance if used) 

2. 	Any other particuiers t' clarij'y the natrre and exteiit 
of disability tht the surqeorJmight 'ike to pointUt. 

1010 rx- 
DPC1'L 	rPJ 	Sncc1Pl <1 ccç lF 	?p&l 

for_Handcappo1_pfss. for H dicpp 	1 30ard for Hnr9i- 

- 	
—.---- 	 porsonsLC 	a~p pdd persens. 

Offit f.Yfrrc;.. 

1) 	
or Enp:oy,i.it 

 

2 2T) 2 
$ 

I- -- 

- 
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AV 

120,  

*tr 
VUMTOPuttA, 

I91STRY OF TXT1LI 

VlAY(S' SERViCE CRNU 

P1I 

U.4NAOAR, AQA*TAIa 
PLN.lflOOd 

No WSC/AGT,/P-2 6/93/ 

Ji 
By ae*. Poet. 

Dated : 8/6/93. 

To 
The Dy.Developmerit Connissioner- 
for Handlooms, 
Office of the Development" 
Commissioner for Handlooms, 
Ministry of Textiles, 
NEW DELHI110 Oil, 

Subject : Grant of conveyance allowance to 
Smt, J.Das 1  O.A(WI, of this off,, 

Sir. 

Please refer to your lette.: No.G-14021/1/85/-

Dc,VE.11 Dated e  29th July1992 on the subject cited above. 

In this connection I am to furnish herewith 

the following inforrntiorVdocuments as per your instruction. 

1 The original copy of the certificate issued by 

special M3dicai. Board is cnclosed..\,/ 

2. Smt. J.Das,O.A(W), her date of birth is 4.1-1959 

(verified from service recor4) and date of 
appointment is 300.82 verivied from service records. \ 

Therefore, you are requested to kindly take the 

necessary action at the ear1ist • The original certificate 
of Physically Handicapped may please be returned to thIs' 

office after work done. 

Enclo :- As above. 	 Yours faithfully, -- 

(K.K.sHiaM1) 
DEPUTY DIaECTOR. 

Copy to :. 
Smt. J.Das, O,A(W), .S.C.,Agartala. The oigi-
nal certificate is sent to Dy.Development orr!ni 
ssioner for Handloorns office New Delhi, fb 
necessary action. eK.K  • HARMA)

DE 	DIRECT0R.f/ 
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No.SC/AGT./p_26/94/ JI% 	 Dt.12/07/94,, 
To 
The Head, of Department of 
Orthopaedic, 
GeB.Hospjtal #  
AGARTALA. 

Subject :- Issue of certificate.eardjng d1sabiity 
percentage and reoommendatjon ofSmti-. 
Jyotena Des, O.A(vJ)., of:Weavers' Service-
Centre, Agartala, for sànctjoned the. 
cOnVyaflce allowance. 

Sir, 

I am Am to inform you that Smti Jyotsna Das, 
O.A(W), of this office, being an orthopaedically handi-

capped Central Govt. EnpIcyec has prayed for grant of 
conveyance allowance. 

It is in this reference, I would like to request 
you to kindly assess the percentage of her disability, 
and recommend the case. So that further ncessary action 
may be taken in this regard. Please intimate us the date 
on whicft she may appear to the hospital for necessary 

medical examination. 

An early action would be highly appreciated. 

Yours faithfully, 

/ 
(K.KISHARMA) 

DEPUTY DIREcTOR. 

Copy co :- 

Smti. J.Dae, o.A(w). She is advise to contract 
the authorities of G.B.Rospital, Agartala for 
necessary examination. This is required as per 
direction record from Development ccmmissioner-
for Handlooms, New delhi. The original certificate 
has already sent to Development Comrniss ncr- 
for Handlooms, New Delhi. 

WK. 
DEPUTY DIRECTOR. 

2 

/ 

I. 
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To 
The Deputy DIrector, 
Weavers. Service Centre, 
Indranagar, Agartala, 

Suh: -  Payment of conveyance a'll.wance payable to the' 
Physically Handicapped employees. 

Ref:- Your No.WSC/AGT./P26/94/1I,781 dt. 12.7.94 
addressed to G.B.!spital, Agartala with c.py 
to me. 

Sir, 

Kindly refer to your letter under reference, 
is absolutely surprising that the matter of payment of 

conveyance allowance is still pending and even after my 
service in your office from 30.7.82 till today. If you 
kindly examine my service records it would he evident 
that I was provided with a job frèrn the quota for 
physically handicapped persons. During the interview and 

appeinment I produced the certificate issued by the 
Medical authority on the b&isis of which I was appointed 
in the Deptt. and allowed to continue in the post of 
Occupation Attendant (weaving). 

In view of my phiclly handicappedness, I was 
ititled conveyance alJ.osgarce from the date of my 

joini4 in the department, but unfortunately I have been 
deprived of the said allowance since my joining on 

30.7.82 and it is more unfortunate that even after comple.. 
tien of 12 yearo service in your office, request is beIng 

made to the G.B. Hospital in thch letter mentioned under 
reference. 

The cert±ficate of my physica ly handicappedness 

was submitted at thc time of interview/appointment and 

joining. Then after on many ,ccaai.ns I requested the 
authority for sanction of the said legitimate c.nveyanco 

allowance but the same has net been granted to me and 

not to speak of payment. The crjginal certificate issued 

by the special medical board, ws aiss collected from 
me and forwarded to the Dy. Deveispient Commissioner, 

New delhi vide your NoWSC/AGT/P-2k6/93/211 dt. 8/11.6.93. 

In view of the above further requ st for the said 

Certificate vi&e your letter under reference is absolutely 

surprising. 

I Ccntd..P/2. 

5' 
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Sir, I iru a vr px np1sye 	I shi irite1y 
e s ancti Oned ccr1veynce ii1wance are. very k1n.1y take 

in efctive stepi s that th ;irc m he pi tne with 

	

a l l rc -  ,t it vcrv 	ir]v catc. 

2he QriçinQ.i certificate c11-ected from me may 
ki1y 	return 	4k--o .me 	.qnc with. 

WtI aegrr.s, 

Dated, Ajrtaja, 
the 	Ju1y94. 

Yours faithfully, 

-4 

Srrst, rytsna Das ) 
OA, (w) 

Weavers Service Centre 
Aaft ala. 
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Nci0WSC/AGT./P-26/94/13f 	 Dated 	27/07/94 

MEMORANDUM, 

With reference to her letter dted 25/7/94, regarding 

information fr the payment of conveyance allowance of Physically 

Handicapoed, Smti0 J.Das, O.A(W), of this cffice is hereby informed 

that this office has received a reply of the same from Development-

Commisioner for Handlooms, New Delhi, vide their letter No0G-1402/-

2/85-DcH/E-II, Dated, 30/6/94, the contAnt of the letter are given 

below which is self explanatory. As per D0C,H's letter this office 

has informed to Civil Hospital and increment 

The Medical certificate issued by the special 
Medical I3card received with your letter referred 
to aboVe has been specifically issued for the purpose 
of registration of the applicant in special Employ-
ment Exchange for Phy1cally Handicapped. The 
conveyance allowance can be sanctioned only on the 
recommendations of the Head of Orthcpaedic Depart-
ment of a Government Civil Hospital. It is the 
responsibility of the 1ead of the Department 
concerned to refr the-cases of the concerned 
employeetc the appropriate Medical Authorities 
for obtaining their recommendations for the grant 
of the conveyance al1owance You may, therefore, 
refer the case to the appropriate medical authority0 
The case may be sent to Head Office for considera-
tion on receint of the prescribed Medical certificate" 

So it must clear to the official that action of this 

office by reffering her case to G0E.Hospital is as per the direction 

of Headquarter and a right step which must not be taken o:tharsise 

for interpretation. 

The original certif:Lcate his been sent by this 

office to Office of the Development Ccmmissicner for Handlooms, New-

Delhi and this will be returned after the action will be completed. 

/To 
Srnti J.Das, 
O.A(Jeaving) 
Weavers' Service Centre, 
AGARTALAO 

C 

DEPUTY DEcTO7j7 

(SKD) 
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1&AA(M*, 4U**94i* 
VM VIIIM46  

NO. WSO/AGT/P-26/94/ / jJS 	 td • 11/08/94 

MEMORANDUM 

Stat. Jyotana Dae, 0.k.(W) of this office is 
hereby directed to attend the room no.101 at G.B.-
Hospital, Agartala with prescribed form and pass-
port-sizer photograph shqwing the disability portion 
on any Saturday for issi4'aace of certificate 
regarding disability percentage to-wards sanction-
ing of conveyance allowance for phsicaliy handica-
pped employee. 

This is with reference to letter Nó. - 2)15)/ 
Med/Gen/94/8463 dtd, 25,'07/94  issued from office 
of the Medical Superintendent, G.B. Hospital, agar 
tala copy enclosed for ready reference. 

\_X/To 
Smt0 Jyotsna Iw, 
O,A, (w) j) 
Weavere Service Centre, 
Agartala0 

DEPUTI DIRECTOIi 

.1 
il 



Residence -  

M. Co 	
22-6655 } 	 rn, LL.B. 

JO, EAST THANA ROAD, 

ADVOCATE 	
Q \\/ 	

Ganaraj Chowmuhj 
High Court Bar Associa 
A-garta a, Tripuja 	

tion 	

AGARTALA, TRIPURA 
Pin-799001 

Pj799j 

- 	 ..--- 

1. hcUj0 Of 
RCPTOQ*IQ (  by the 
Dcvolopinont. ce"=i a'sioncr  
£ør Hond1,o, 
tiiflistry of 'cxt1c. 
Gyt, of Xdj, 
Udyog Lha van,, 
Now 

2. Tho Zonal TJireatr, 
WOvrB' Sojj 
kub saraniC goad, 
Guti_ 1003. 

3 Tho ASSiStOnt Dircetor for Hon d3ocirn, 
oavcrs' St vicc Contro. 

CUtkhbQt1 Agor tai. 
•. iOtjC 

ar SIr (s) 

Under Instructim of my C1i,en Swtj • Jyoo baa, 
Sri 5ubh. Das of10dr auagar,

West Lripura, 
PrQS(intly workjrg 

QS O.A. (it) 
in  theoff'co of the  Woavcras 

SOrvic 10c*t0d at GUrkhabasti, Agorta, 
I sorc 

this notjc0 upon 
YOU 

don nding r01i in the following 
mtcrs:.. 

Thtt, my c1jt entj itt the Central Gvt. 

Sorvico as 0.4.() on 30.782. 

That, my Cent is  an CrthopdiC). 
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lady and against the quota oC handicappoi pot sonshq 

was appeinted and as such she has been serving with 

entire satisfaction of all concornod. 

That, as per ru&cmy client was entitled 

Conveyance allowance being so orthopaodicaliy handi.. 

capped and the said alloaucos wore to ho paid to her 

from tier aintmont in the department i.e. from 

30.7.82. 

That, for having her legitimate allowance, 

she made number of cot rospondancos with the authorities 

in addition to her per sona]. contacts and requests to 

the difforont officers of the Dopartmout but unfortunate-

ly 

 

no tangible result caubd.bo nd available. 

5 	.hat, in course of hor such Written 

roprccntation she macla a representation dated 25.7.94 

wherein she detailed suitably claiming her due allowance 

and also it was brought to the atico of the .autheritiea 

that being a Clasa-.XV crnplyoo of the  Govt. she was 

facing so trcmonciouc difficultios for not having hot 

due allowances for such long period. 

6. 	That, the Deputy Director of Weavcr& Srvico 

Centre, Agara1a vide his memorandum boating Ne.WSC/ 

AGi/k-26/94/1340 dated 27/29o7..-94 communicated that 

'zio mcdical. certificate issued by tho 
special Modical Board received with your lcttor 
r oforrod to above has Won specifically issuod for the 

AT 
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Purpose of rcgistratioi of the applicant in spoc.ial 

mployment .xChyo - for Physically Handicapped. The 
conveyance allowance can be sanctioned .n17 on the 
rocoimondation of thO Head of OrthspacIjc Dprtment 

of a GOVCtUTIOnt Civil Hespit]., It is the responsibility 

of the Head of the Dopartmnt concerned to refer the 

casog if tho concarnod employees to the appropriate 

?odicj Authorjtjcc for obteising thoir recommendations 

for thc grant of the convoyanco allowance. You way, 

thoroforo, rofor the case to the appropriato medical 

authority. £ho case may be sent to Head office for 

consideration on receipt of the prescribed ?dictl. 

cortificat&. 

7. 	That, In porsuanco to above my client was 

directed to attend G.B.Hospital, Agart3a with 

proscribed form and passport size photograph showing 

tho disability parti6j, for issuance of certificate 

regarding disability percentage towards sanctioning 

of conveyance ollowonco for physically handicappàd 

employee by the Deputy 1)irector of Woavor' Service 

Lontrc,Agartala vido his ..wSC/AQr/..26/94/14j9 dated 

11/12-8-94. Accordingly may client Ottendd G.B. 

Hospital fsi 

 

tho purpose and in response to the samo 

my client was supplic'd with erthopeedically handicapped 

cortjfjcato showing 40% cliaability. 

8. 	£hat, on receipt of the aforesaid certificate 

my Client submitted the said certificate to  the  

/ 
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Ofticor-in-Charge, Wavo' Service Centre, 

Indranagar, Agartala on 22.8.94 with,ri prayot for 

/ 
sanction of conveyance allewano as car rule with 

effect from the date of joining in the department 

etc • but unfortunatcy i,thinq bcnrd as yet and not 

to speak of sanction of the conveyance allowance. 

9 • 	Chat, it is now demanded that my ci icnt 

should bo sanctioned conveyance allowance with 

eftoct from 30.7.82 as per rule and to pity the same 

to her with interest at the rotc 17% per annum 

counting the sameiU payment 

10. 	That, the natural justice apart from law 

demand that this be done for doing justice to my 

client imirediatoly, 

The Notice Rocoivere are requested to take 

notice that in the Cvont of their failure to provide 

relief to my client as demanded above immodiatoiy 

preferably within a period if one month time of 

receipt of this n'ico under such painful circumstances 

my client would be compelled to take thc *atter to 

thc Court of Law having competent jursidiction and 

under such eventuality the case be filed at the risk 

and rosponsibility of the Notice ccetvers. 

Tbanking '' 
	 Y thfuliy, nd  tu  

Advocate 
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ToflSC/AGT/P.-26/98/ t 	 Dated: 27108198 

1D U 	' 

Srnti J. Jas in resnoe to her ap-lice-tiofl t.20/7/98 to 

return her " phvica1ly hndjcaed" Certificate, is hereby infor-

med that the Certificate in cruestiori was forwarded to Office of 

the Deveionrnent Cotunjssjorier for Hndlooms , New Delhi The Certi-

ficate is yet to be received back from that of fice -\ reminder 

has been sent to cffice of the DCH to tis effect and the Certi-

ficate will be returned to you as and when received froa Cffio-

ofLDeveioment Co !s;ioner for Hand1oom. New iJeihi. 

1 

Mt.s, J. Das, 

WeaVers Service Centre s  
ajta la. 

Yours £ai thfu1ly 

(A.R.BORA) 
ASSISTANT DIRECTOR (IJC) 

Copy to:- 
 The Deveio'nent Commissioner for Handloom, 
Udvog Bhavan, New Delhi for information. 
This has reference to this office lctter 
dt24/8/98 on the same subject and his 
'zind early action is requested. 

(A R 

?ssi13 ''r1 nicjIc) 

RIO 
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C  Iq 

-vs- 

Union of Indié & Others 

-And- 

In the matter of 

Written Statements submitted by the 

responden f 

!MiVC Tibxl 

8 JAN 22 

(MrONIti xô1i 

IN THE CENTRAl., ADMJNTSTRATIVE TRFBUNAI 

GUWAHATI BENCH: GUWAHATI 

O.A.No.197 OF 2001 

Smt .J.Das 

The respondents begto submit the written staterrent as 

follows 

That with regard. to the statements made in para land 2, 

the respondents beg to offer no comments. 

That with regard to. the statements made in bara 3 to 7, 

the respndents beg to state that Srnt.Jyotsana Das had been 

appointed as Occupational Attendent (Wea'ing) but not against the 

quota of Handicapped.person. It iC further submitted that the 

applicant made baseless allegations agafnst the department that 

she had made a number of correspondence 'regarding grant of 

conveyance allowance. After receiving h9r application dated 

25.06.92 for grant of conveyance allowance, she was asked to 

submit the original copy of the certificate issued by the Special 

Medical Bhard with recorr,endation for grant of conveyance 

allowance to her as per Ministry of Finance (Deptt.of Exp.) O.M. 

No.l9029(1)/78.E.TV (B) dated 31608.78 vide thi 	office. letter 

No.WSC/AGT/P-26/92/1665 dated 18.08.92. 

A true cony of the letter dated 31.08.78 is annexed. 

herewith and marked as Annxure-E 
Arue copy ot the letter dated 	.08.92 is annexed 

herewith and marked as Annexure-TI. 

In response to  the said letter she had submitted a 

medical certificate on 11.05.93, which was specifica!1y issued 

1• 



contd.... 	 - 2 	 S 

the purpose of registration of the applicant In Special Employment 

Exchange for physically handicapped. The conditions laid down in 

G.I.;M.F. O.M.dated 31.03.78 regarding grant of 

Con yance/Transperf Allowance to Orthopaedtrai iy Handicapped 

employees stipulates that Conveyance/Transport alJownce can he 

granted to an Orthopaedically handicapped emioyee, 

(I) 	If he or she has a minimum of 40% permanent partial 

disability of either upper or lower limbs or 0% 

p.rnanent partial disability of both upper and lower 

limbs together and who generally require physical 

assitsnce for going to and, coming from the place of 

their duty ; 

(ii) 	The conveyance allowance will, be admissible to the 

ort.hopaedicaily handicapped employees on the 

reconendation of the Head of Orthopaedics Department of 

a Government Civil. Hospital '; and 

The allowance may be granted with effec.t from the date 

the recommendation of the concerned medical authority is 

received by the Head of the Department. 

Therefore, we had requested the Head of Department bf 

Orthopaedics, G.B.Hospital., Agartala for medical examination of 

Smt.Das and issue.ing a .redical certificate indicating her 

disability prcentage and recorrmendat.ion for sanctioning the 

conveyance allowance in respect of Smt.Das. A epy of this letter 

wa.s also endorsd to her vide this office letter No.WSZ/AGT/P-

26/94/1177-1178 dated 12.07,94. which is annexed herewith and 

marked as Annexure-JTI. 

It is further stated that in response to the endorsement 

dated 12.07.94, Smt.Das had submitted a representation on 

25.07.94, stating that she had already submitted medical 

certificate for granting the eoveyance allowance. However, on 

the basis of sad'cedical certificate., which was meant for 

recruitment purpose spectfcally for Handicapped person, the 

department could not grant the conveyance allowance to her. 

3. 	That with regard to the statements made in paras 8 to 12, 



( 

ontd..... 	 - 	- 

he respondents beg to submit that as per the advice of the 

Medical Superi.ntendent, G.B.Hosrital, Agataia vide his letter 

Nc.F-2(15)-Med/Gen/9418463 dated 25.07.94 (which was received by 

the departrer.t on 10.08.94), St.Das was Instructed ide 

Mernorandum No.WSC/AGT/P-26/94/1419 dated 12.08.94 to appear before 

the Special Medical Board (Room No.101) of G.B.Hospital, Agartala 

for exarination of her physical dsahility and issuance of 

necessary certificate thereof. 

The copies of the letter dated 25.07.94 and 12.08.94 are 

annexed herewith and. marked as Annexure-rV & V. 

Accordingly, she submitted the medical certificate on 

22.08.94. The depart±ent has granted Conveyance/Transport 

allowance to Smt.J.Das with retrospe.ctive effect from 22.08.94 

(from the date of submission of the medical. certificate) vide 

'Order No.C-18014/7/2.001/DCH/.E.lT dated 34th August,2001. Also C. 

the arrears payment of Conveyance/Transport allowance for the 

period 22.08.94. to 31.08.2001, worked out to be Rs.9,399/- only, 

has already been disbursed to her on 10.09.2001. 

Copies of the appiicant 1 s letter dated 22.08.94 regarding 

submi.ss'ion of medical certificate, and s2nction lOrdert 

dated 30.08.2001 are annexed herewith and rarked as 

Annexures VI &, VII. 

It is stated that the question of payment of con'eyance 

allowance from the date of her joining do es not arise. 	It is 

admissible only from the date the 'recommendation of the 

Special Medical Board, as per the provisions contained in 

GO!;M.F.O.M.dated 31.08.1978 referred to in para 2 above. 

, rs(Res  

Through Counsel 

VERI'ICATTON 





I. 

• '14J•  
14 

...'.' 4 These orders shall Lake ef1ry3ftrp.0-._j 	
APPX. 31 	

TRAflSpORT AW3WCC 

I 	
5. in their application to the employees seing in the dian Audnajid 

247 Accou 	
Depazimcot, thcsc orders bsuc m Consultation with the 	

the Head of the Departsu conCerned to refer the cases of the on Comptroller and Auditor-GrncJ of India. 	 . 	CnlplOeeS to the xppropriaxe tUodical authoyftics 
	r Obialnln thair mrndstjo05 for the grant .o We eejv.vy 	ullow 	The *iowance 

	

6. These ouJir shall also apply to the civilian employees paid from the 	' 	
mabe rranzed..wlth feet fconithe da .e xcoómxn'ndjzj of th

e 

	

Defence Services Estimates and expenditure will be chargeable to the 	 concerned 

	

relevant Head of th Defence Services Estimates. in regard to Afl3lCd 	 medaI autborfty Is received by2b Head of the Department, Forces Personnel and Railway employees, separate orders will be issued by 
the Mth 	of Defence and Minls of Railways. respecvdy. 	 (3) 	sllng ailonce 	nd medial ens1naflon fee 

io.t., M.P., O.M. No. lcO2gIuls.E IV (s), da 	31 Migu, 197LJ 

coneesslons,.,_ It has also been decided that 'in cases where handicapped 
(911(B) dawd the 	

\ 	
employees are referred by Heads of Dcpartn 	conccrs4 to Government  /ZT 	
Civil Hospitals bested at stadous ouLaidthth beadguastcra for getting ransport Allowance to mind or Orthopaedlcally 	
recommendations for grant of conveyance allowance, they may be employees (See Para. 3 (vi) of Order I above) 	 reIfUbliISCd the actual travelling expenses subject Id a maximum of 

IV (s), dated the 31st August, 197 	 J 	travelling allowance admissible for a Journey on tow without 
any daily allowance for the period of journey and for halts. The period Spent on as amended from time to time 	

journeys, as also at the hospital, shall however, be treated as duty. U has 
also been decided that no fee shall be charged by the Central (1) ConditIons for grant of allowance.— 	 , 

. 	Governmnent.itJr,j00 Territories Hospitals from the handicapped employees 

	

(I) An orthopacdieajly handleapped empboy4e if he or she has a 	 when they are referred to such hospitals by the Heads of Depaitjnents for 

	

miñjnjiijn of 40% pesInanent, partial disability of eitlter upper or 	 making recommendations regarding grant of conveyance allowance. 

	

lower limbs or 50% perinan 1 partial disability of both upper and 	 However, the fee charged by the State Govcrnm 	hospitals, if any. shall lower limbs together. For p 	sea of estimation of disability, the 	 be teimbursed to the employees Concerned. These orders thafl have effect 

	

standards as contained in e Manual for Onhopaedic Surgeon in 	 from the date of issue. 

	

Evaluating Permanent Phy 'tal Impainnent brought out by .the' 	
(Cl., M.F., O.M. No. 191fl9/j175g LV (B) dgedth 3rd DOceflcz, l979.J 

American Academy of Orthopacdjc Surgeons, liSA, and published 

	

h) The convcyanC aIloCe will be admissible to the Oitbopaedically 	
ommended Conveyance allowance .by the mpe 	medical suthority 

	

 on their behalf by Arliuicial Limbs Manufacturing Corporation of 	 ClaPlfiCiltio,sr..._{I) 4dinjsibIz only to (hose SOtisfying the precnb.,j ondido,'j 	Is clarified that the coflccs 	referred to above will be 
India, G.T. Road, Kanpur, shall aPrly. 	

admissible only to those who' Satisfy the prescribed conditions and are 

	

handicapped employees on the recommendation of the I-lead of 	
and not to otisers, , 	 •, 	. 	. Orthopaedics Department of a Government Civil Hospital. 

	

(ii,) In the case of a blind employee, the allowance will be admissible on 	 (Ci., M.F., O.M. No. 19 29/1t7$g, IV (B), da4 the 26th Auj, 1951,J 

	

the recommendation of the Head of Ophtha(mological Department of 	 (2) A( hoc e7tq11oyeej.4 is clanfied that such od hoc Centraj 

	

a Govemmetit Civil Hospital. Government servants having vision 	
Government employees who are borne on regular eslablishrnesi on regsilu 

	

less than 3/60 oi field vision less than '10 in both eyes, will also be 	. 	Pay scales can be granted convcy 	aIJowst 	providc4 they fulfil 
eligible for grant of the allowance in tdr'ms of the above orders. For 	 conditions prescribed. those who develop time disability at a future date, the relevant date of 
eligibility will be the dale of receipt of the recommendadons of the (0.1., M.F., O.M. No.  19WWp, IV M. 	dthe 31i* Occeather, l9el.J competent Medical Authority by the Head of the Dcpartmucnt, 	 (3t Not ath'tlulbk to one.eyevj c,W1c7y_ft is clarified in (tv) The allowance will not be admissible during leave (except casual 	 consultation with thc M'w!stry of Finance that civcyarace assistance Is not leave), joining time or suspension. 	

: 	the Minlstiy of Finance, 
admissible to the COe'Cyed (partially blind) employers ündei the ozdcr of 

aulborfty.—All Heads of Departments are authomize 
sanction conveyance allowance in terms of these orders. The Government 	 EDO.. P. & T. litter No. 34/lJbs.p,çy dated 17th line, 1950.1 servants concerned shall accordingly apply for the grant of conveyance 	

(4) 
One-eyed Person not to be compared wIth or1bopaectJ y  allowance to the Heads of their Departments. It shall be the responsibility of handicapped havtii deforznfty In one llsnb.—A doub( has been raiserl 

regarding the admissibility of conveyance allowancegranted to the blind and 
orthopaedicaljy handicapped Central Government employees if the 

TA-17 
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No.W'AGT./P26/92/t('('. 	 . 	Dt.18/0W92. 

	

wit.p! 	tt 	1.0 tv ]UnunV. C6awniI4 ion'r 

for Handlooms office letter No.Gt4O2VVBWDCVII 

Dt.29/7/9. k* regarding furnishing the inf 
documents for conveyance allowance. Smt. J.Des, O.A(W) 

is hereby informed that she should firnish th following 

informutjorVdoournents to this offii for fqrth''r naoeasary 

action.  

t.Original copy of the certificate issued 

by the Special J3oard with their 3pc1fio 

reoormendation for grant of conveyance 

allowance to her as per Ministry of finance 

(ueptt. of RXP) order No.19029(1)/7\8.IV(B) 

dated, 31.8.78 and 3.12.79. 	. 

To 	 . 	. 
Srnt. J.Das, 
O.A(Wweaving). .. 	 . 
eayars I  Service Centrc,  

AGARTAL. 	 . 
(K.K.SHARMA) 

DPUT. DICT. 

1Yi 1 -' 
(sKo). 	

I 

. 	 ) 

1: 
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Sir 	if) 
Allr fLblk 

.l 
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No. WSC/AQT ./P-26/9v 
To 
The Heed of Department of 
Orthopaudic, 
G.B.Hospjtal, 
AGARTAL,. 

, 

cv 
Dt.12/07/94. 

Subject i. Issue of Oartifjacte 
cac4L1iIIç '1iU' I 1 ''Jiikø s14 f 4 	 f nU Uyuuie U.g O.A(W), bf Weaver.' 8xvioe. 

Centre, Agertaja, for. unation.d the 

3ir, 

'1 am tM1 to inform you that S (nti Jyotsna Das, o.A(w), of this office 4, being an orthopeedically handi- 
capped Centra. Govt. Employee has prayed for grant of 
Conveyance allowance. 

It is in this reference, I would like to request you to kindly assess the Parcentage of her disability, --
nnd recommend the case, -  8o ti.t futh.. fl5cesary cation 
may be token in this r.grd. Please intimateus the data 
on which she may appear to thá hospital for necessary 
medical examination. 

An early action would be highly appreciated. 

Yours faithfully 1  
I, 

K. 
DEPUTy DIRECTOR. 

Copy to i- 	 - 

Smti. J.Das, O.A(w). She is advise to contract 
the authorities of G..1-1ospjj, Agartla for 
necessary examination. This is required as per direction record from Development Ccminisgjoner_ for Handlooms, New Delhi. The original certificate has.aiready sent to 

DevelOPmGnt Commissi,çner_ for Handloorns, New Delhi. 	
/ 

AK. 	
(C 

7/ 

I 
.1 
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1.'.Ii&(;/9 4
.  or' . 1c 	ae"j 	Jui)o:;tu11t 	. 

G.L3 liep.j trt 1 	Ia, 	- 	 - 

/D Ik 	 Ia, 40 

q
25th Ju1y,I99, 

'rie bspUtyLiructr, 	
U732. 

Weavaral
Iiiiiistry of .ioi.L:ilo, 	 I 	o,p,P 	

, Sorvicou Cuiilru, 	
I 1. lit, i.'ripiti U We it.). 	 I, L 

s:.T! 

3iai, 	..0 limit It I... I •i 	 (it.> 	 t 
•.iiiii iSje.g,,jd I un .1 .tii It. Jy.tbRhI 1,M3i ).A, W) .f euvu'' SOrvic 4 s Corit.ro,Artuju for .sirIetiLn.(i  the  OVJlVUyulioii 

k.f1... 	YGur l.iiter No. 	CJA(T/2(/9e/1177 dtU, 12 _J7_94, 	•1 

141th rufur,rice t* your ab,vin Ittdr, 1 am to rquut 
te instruct imt, Jy.c11 	, O.A(d) to attund the rwvnl I.. 101 
st G.U. 1t.piti with presrjbotj turin izaJ u-p.L't s ize phetn- 
gruph hwig tI) diubiIit.),  p.rtjozj i 1 jjja psib1Q •t any 
nturdAy fur COndidtratjon har cuu, •. 	 - 

lours tQiLhfu1y, 

1,..• 	. 
- 	 IIOJIOLLI 

£f_2j.!___ll9zP1 Lt I ,.L ,Lrt4 Li. 

.. 	-J 	 - 	.. t. ...... 	

- 
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put. Jotann 2a, 

ieeVer8' Service Centre, 
Lartaln. 

\ 

v 	 ko 

h/7 

1' ç A 

.j4 •I.4I 

?Uflhi.'v '' ThXf1.pi.. 
4VH' 	 C.qfll.p 

a !$tm1L ..k1a4 
guy r*IP.** 

11.WC/AGT/P..26)94/fq/g 	 Dtd. 11/08/94 

M0iADtJM 	 / 
o.LL.Y 

SLat. Jyotar,a 1ia, 0.A.(W) of this office is 
ereby directed to attend the room no.101 at G.B.-. 

 ospital, Agarta].a witz 'Teerjbed form and pase- 	cKi &.(L, L port-sizer photograph . .'.n the disability portion 	, I *0 any Satarthiv fm,. 	 ,. 	 - - - ., 	u.s. ae .cate 
regarding disability peroeritae to-wards sanction-. 
iag  O Co nVeyanoe allowaü Lor, ;h8ioa1ly bandie-. 
pped mp.oyee. 	 .,-. 	 . 

This is with  reference to letter 
.ed/Gen/94/8463 dtd, 25/07/94 isu0 from offioe 
of the liedioal Superintendent, G.B. Hospital, aga" 
tale copy enclosed for ready referennA,. 

4-.,- 

• 	Ci(pi 	
(I .j.  . 

/ I1:r...j,0I) 
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No.C-18014/712001/DCH/E.II 
GOVERNMENT OF INDIA 
MINISTRY OF TEXTILES 

OFFICE OF THE DEVELOPMENT COMMISSIONER (HANDLOOMS) 

/ 	 Udyog Bhawan. New Delhi 
Dated the 30th  August.2001 

ORDER 

Sub: Grant of 'Conveyance/Transport Allowance' to Smt. Jyotsna Das 
Debnath, Occupational Attendeni (Wvg.) an Orthopaedically Handicapped 
employee of Weavers' Service Centre. Agartala - regarding. 

Ex-post saflction of the Development Commissioner for Handlooms. Ministry of 
Textiles is hereby conveyed for the grant of 'Conveyance/Transport Allowanc& to 
Smt.Jyotsna Das, Occupational Attendent (Weaving) of Weavers Service Centre, 
Agartala, in terms of Ministry of Finance O.M.Nos.19029/1/78-E.IV(B) dated 3 1.8.1978 
and 21(1)/97/E.II(B) dated the 3.10.1997. as amended from time to time, asunder:- 

(I) 	Conveyance allowance @ 5% of her basic pay,, subject to maximum of 
Rs.100/- per "month from 22.8.1994 to 31.7.1997. The payment will he 
regulated in , accordance with the provisior4 of Ministry of Finance 
O.M.I9029/I/78-.IV(B) dated 31.8.1978, as amended from time to time. 

(2) 	Transport allowance (In lieu of Cnveyance allowance) at double the normal 
rates i.e. @ Rs.150/-per month from 1/8/1997 onwards. 	Payment of 
Transport allowance will be regulated in accordance with the provisior of 
O.M.No.21(I)/97/E:II(B) dated the3.lO.1997, as amended from time to time. 

2. 	The grant of aforesaid allowance from22.8.1994 onwards, is further subject to the 
following conditions :- 

The allowance shall not be admissible if she is provided with Govt.' 
accommodation within a distance of one Kilometre or within a campus 
housing the place of work and residence. 

In case she has opted to draw pay inthe pre-revised scale of'pay. the 
transport allowance shall be regulated in accordance with the. revised 
scales of pay to which she, would have been entitled to, had she opted 

-: to come over to revised scales. 

c).. 	The allowance shall not be admissible in case she have been provided 
with the facility of Government transport. 



The Conveyance allowance from 22.8.94 to 3 1.7.97 will not be 
admissible during leave (except casual leave), joining time or 
suspension. 	 - 

The transport allowance from 1 .8.97 will not be admissible during 
absence from duty exceeding 30 days due to Ieav, training, tour. etc. 

3. 	The expenditure involved will be met under the sub-head Salaries (Non-Plan) 
from the budget grant in respect of Weavers Service Centre, Agartala. 

(AMIYA CHANDRA) 
JT.DEVELOPMENT COMMISSIONER (HANDLOOMS) 

• 	Copy to:- 

• 1. 	The Accounts Officer. Pay & Accounts Office (Textiles), Ministry of Textiles, 
Calcutta. 
The Zonal Director (East Zone), Weavers Service Centre, Guwahati. 
The Officer Incharge. Weavers Service Centre, Agartala. 

He is requested to immediately draw & disburse the arrears accrued on 
account of grant of Conveyance/Transport allowanct from 22.8.1994, to 
Smt.Jyotsna Das, under intimation to this office. 
Bill Section, WSC; Agartala. 
Smt.Jyotsna Das, OA(Wvg.), WSC, Agartala. 
Personal file of Smt.J.Das, OA(Wvg). A copy of this order may also bepasted 
in the service book. 

'...- 	F.Nt.4/1/2001fDCH/E.II 
8. 	• Guard file. • 

• 	
(GWA • 	

• 	 ASSTT.DIREC OR(GR.l) 

4 


